
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÉÊzÀ£ÉÃ «zsÁ£À¸À¨sÉ 

ºÀ£ÉßgÀqÀ£ÉÃ C¢üªÉÃ±À£À 

౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല ಅඋ ඃಶ, 1944 (ಕකბಟಕ ൟൿ౪ ಪല) เඒಯಕ, 2022 
(2022gÀ «zsÁ£À¸À¨sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-02) 

 

 ౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല ಅඋ ඃಶ, 1944ඝ౬  ಕකბಟಕ ฃಜ ಃౙ  ಅನ౷ ವย   
ಮತ౨ ౣ  ൟൿ౪ ಪല ಡฤ ಒಂൿ เඒಯಕ. 

 ಇย  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല ಅඋ ඃಶ, 
1944ඝ౬  (1944ರ ಅඋ ඃಶ ಒ  XXXVIII) ಕකბಟಕ ฃಜ ಃౙ  ಅನ౷ ವย  ಮತ౨ ౣ  ൟൿ౪ ಪല 
ഴโൿ ಕ౨ ฿ಜฆโದคಂದ; 

 ಇൿ ූರತಗಣฃಜ ದ ಎಪ౭ ൢ ರඡ ವಷბದย  ಕකბಟಕ ฃಜ  เඋನಡಲൽಂದ ಈ 
෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗತಕౙ ൿ౪ , ಎಂದฉ:- 

 1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല 
ಅඋ ඃಶ (ಕකბಟಕ ൟൿ౪ ಪല) ಅඌඛಯಮ, 2022 ಎಂൿ ಕฉಯತಕౙ ൿ౪ .  

 (2) ಇൿ ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ . 

 2. 2ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല ಅඋ ඃಶ, 1944ರย  (ಇย  
ಇඝ౬ ෨ಂං ಸದค ಅඋ ඃಶๅಂൿ ಉว ೕಸมಜං) 2ඡ ಪ ಕರಣದ (3)ඡ ಉಪಪ ಕರಣದ 
ಆචಯย  ಈ ෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

 “ಅವರ ීಧಪಟౣ  ಅඌ౽ರ฿ ඪ౨ ಯ ಬದ౫  (committal) ක ෴ಲಯใ คඈ 
ಪ උನ ೧ม  ಮൡ౨  ಸತ  ක ෴ඌೕಶ ಅಥ฿ ಅඌเೈರ൏ ක ෴ಲಯ”  

 3. 3,4,5,6,8,9,9ಎ,10,11,13 ಮൡ౨ 14ඡ ಪ ಕರಣಗಳ ൟൿ౪ ಪല.- ಸದค ಅඋ ඃಶದ 
3,4,5,6,8,9,9ಎ,10,11,13 ಮൡ౨ 14ඡ ಪ ಕರಣಗಳย  “೧ม  ක ෴ඌೕಶฆ” ಎಂಬ ಪದಗำ ಬฆವ 
ಕഷಗಳว ม  “ಬದ౫  (committal) ක ෴ಲಯใ คඈ ಪ උನ ೧ม  ಮൡ౨  ಸತ  ක ෴ඌೕಶ 
ಅಥ฿ ಅඌเೈರ൏ ක ෴ಲಯ” ಎಂಬ ಪದಗಳඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪  

 4. 3ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಸದค ಅඋ ඃಶದ 3ඡ ಪ ಕರಣದย   (2)ඡ ಉಪಪ ಕರಣದ 
ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 

 “(2) เฯ ಪ ౾ ෴ , 1908ರ ෮ದಲඡ ಅඝಯ ಆඃಶ XXXVIIIರ 
ಉಪීಧಗำ, ಅโಗำ ಆඩൽತ ವ ౾౨ ಗಳ เฆದ౫ ದ ಸ౽ბರದ ർๅಗัಡ ಮൡ౨  ౾ ෦ನฯ 
ඩ  ಁ ಷನ ัಡ ಅನ౷ ಯ฿ಞವ ಡ ಈ ಅඋ ඃಶದ ಅലಯย ನ ಜඹ౨  ಆඃಶದ ವ ವಹರൕಗัಡ 
ಅನ౷ ಯ฿ಗತಕౙ ൿ౪ .”  

4. ಅඝಯ ൟൿ౪ ಪല.- ಸದค ಅඋ ඃಶದ ಅඝಯย ,-  

(i) 2ඡ ನ ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ ൟೕಸತಕౙ ൿ౪ , ಎಂದฉ:-  

“2 ූರತ ඈಡ ಯ XVII ಮൡ౨  XVIII ඡ ಅඋ ಯದ ಅലಯย  ඈಡඛೕಯ฿ದ 
ಒಂൿ ಅಪฃಧ”. 

 

(ii) 3ඡ ಬඝ౬  ഖౣ ಡತಕౙ ൿ౪ ; 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

 ౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല ಅඋ ඃಶ, 1944 (1944ರ ಅඋ ඃಶ ಒ  XXXVIII) ಕකბಟಕ 
ฃಜ ಃౙ  ಅನ౷ ವย  ෨ಂൽನโಗಳ ಀคൡ ಉಪීಧವඝ౬  ಕย౭ โದ౽ౙ ಜ ൟൿ౪ ಪല 
ഴโൿ ಅವಶ ๅಂൿ ಪคಗಸมಜං. ಎಂದฉ.- 

 (i) “೧ม  ක ෴ඌೕಶ” ಎಂಬ ಪದಗำ ಬದ౫  (committal) ක ෴ಲಯใ คඈ ಪ උನ 
೧ม  ಮൡ౨  ಸತ  ක ෴ඌೕಶ ಅಥ฿ ಅඌเೈರ൏ ක ෴ಲಯ ಎಂ්ൿ ಒಳತಂലฆโൿ 
ಎಂ්ർಜ ඬನฑಪคූโൿ. 

 (ii) ಆඩൽತ ವ ౾౨ ಗಳ ಜඪ౨ ಯ ීಧದย  เฯ ಪ ౾ ෴ , 1908ರ ෮ದಲඡ 
ಅඝಯ ಆඃಶ XXXVIIIඝ౬  ಅನ౷ โൿ. 

 (iii) ಇದಃౙ  ීඌದ เಷಯಗำ. 

 ಅಕ ಮ ಹಣದ ಸಕ ෦ೕಕರಣ ತഷ ಅඌඛಯಮ, 2002 (ඪಎಂಎฯಎ)ರ ಅലಯย  ฃಜ  
ಸ౽ბರโ ವ ವಹರൕಗಳ ತඛಒಯย  ෴โඃ ඩತ  ຄಂൽฆโൽಲ .ಅಪฃಧൽಂದ ීದ 
ಉತ౭ ൟಗಳ ತನಒಡ ಟ ಜඪ౨ ഴโದಃౙ  ೦ค ඛඃბಶකಲಯ ತ  ಅಧಂತ 
ಎ೬ඛ౺ ෴ಜฆತ౨ ං. ೦ค ඛඃბಶකಲಯโ ತನ౬  ಇ ಯඝರ฿ಜ ಆౙ  ಆඋರದ ෬ว ฃಜ   
ಸ౽ბರൽಂದ ಪ ಕರಣಗಳඝ౬  ಡൿಆำ ತ౨ ං. 

 කโ ಪ ൟ ವಷბ ಬಹಳౣ  අಡ  ಒ ಯ ಆ൮ბಕ ಅಪฃಧಗಳ ಪ ಕರಣಗಳඝ౬  
ඣಂർಆำ ൟ౨ ൿ౪ , ಪ ౨ ತ ಲಭ เฆವ ౽ඞඝಗಳย  ಜඪ౨  ಉಪීಧಗಳඝ౬  ಇಲ ඃ 
ಇฆโದคಂದ ಅಸಯಕฃಜං౪ ೕๅ. 

 ಉං౪ ೕ๏ತ ಅಗತ  ൟൿ౪ ಪലಯ ඦತರ ౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല ಅඋ ඃಶ, 1944ರ 
ಅನ౷ ಯโ ಆ൮ბಕ ಅಪฃಧಗัಡ ಒಳಛದ ತ ಸ౨ ರ (ಸ౽ბชತರ) ಸ౷ ൡ౨ ಗಳඝ౬  ವಶಪലಆำ ವย  
ಸಯಕ฿ಞತ౨ ං.  

 ಆದ౪ คಂದ ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

 ಪ ౨ เಕ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກ ನ ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ  

  
 

 
DgÀUÀ eÁÕ£ÉÃAzÀæ 

UÀÈºÀ ªÀÄAwæ 
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ಅඝීಧ 

౾ ෦ನฯ ౽ඞඝ ൟൿ౪ ಪല ಅඋ ඃಶ, 1944ರ 

(1944ರ ಅඋ ඃಶ ಒ  XXXVIII) ಉದ౫ ೃತ ූಗ 

XX  XX  XX 

2. ಅಥბ เವರൕ.- (3) ಈ ಅඋ ඃಶದ ಅലಯย ನ ೧ม  ක ෴ඌೕಶನ ಪ ౽ಯბಗಳඝ౬  
ද ഷඛ౺  ಪಟౣ ಣದย  ಲಭ เ฿ದ ක ෴ಲಯದ ෨ಖ ක ෴ඌೕಶඝ ඛವბಸತಕౙ ൿ౪ .  

XX  XX  XX 

3. ಸ౷ ൟ౨ ನ ಜඹ౨ ಛಜನ ಅನ౷ ಃ.- (1) ฃಜ  ಸ౽ბರ ಅಥ฿ ದූბඝರ ಄ಂದ  
ಸ౽ბರโ ෴ช ವ ౾౨  ෴โඃ ಅඝತ ಅಪฃಧವඝ౬  ലർ౪ චಂൿ (ಈ ಅඋ ඃಶದ 
ඩ ฏಭದ ತฆ฿ಯ) ඦಬฤ ౽ರಣเದ౪ ย  ฃಜ  ಸ౽ბರ ಅಥ฿ ದූბඝರ ಄ಂದ  
ಸ౽ბರ, ෴โඃ ක ෴ಲಯโ ಅಪฃಧದ ೬ౢ ೕಯಯඝ౬  ಡൿಆಂലರย ಅಥ฿ 
ಡൿಆಳ ඃ ಇರย, ಸದค ವ ౾౨  ನ ฿ಜ ฿ವ ಅಥ฿ ฿ ඩರ ನഷವ ಪ ඃಶದ 
ಅඌ౽ರ฿ ඪ౨  ຄಂൽฆವ ಸ౩ ัೕಯ ಪค෦ൟಳಜನ ೧ม  ක ෴ඌೕಶคಡ, ฃಜ  ಸ౽ბರ 
ಅಥ฿ ದූბඝರ ಄ಂದ  ಸ౽ბರโ ಸದค ವ ౾౨  ಅಪฃಧದ ෩ಲಕ 
ಪഷൿಆಂലർ౪ චಂൿ ඦಬฤ ౽ರಣเฆವ ಹಣ ಅಥ฿ ಇತರ ಸ౷ ತ౨ ඝ౬   ಅಥ฿ ಅಂಥ ಹಣ 
ಅಥ฿ ಸ౷ ತ౨ ඝ౬  ෴โඃ ౽ರಣ౽ౙ ಜ ಜඪ౨  ಡมಗൽದ౪ ฉ, ෬ว ຂัದ ಹಣ ಅಥ฿ ಇತฉ 
ಸ౷ ൟ౨ ಡ ಹൟ౨ ರ ಹൟ౨ ರ ಸನ฿ಜฆ๋ಥ ಲ ದ ಸದค ವ ౾౨ ಯ ಇತฉ ಸ౷ ತ౨ ඝ౬  ಈ ಅඋ ඃಶದ 
ಅലಯย  ಜඪ౨ ಛಜ ಅನ౷ ಯ ഴโದඝ౬  ಅඌಂತತัತ౨ ං. 

(2) เฯ ಪ ౾ ෴ , 1908ರ (1908ರ 5) ෮ದಲඡ ಅඝಯ ಆඃಶ XXVIIರ 
ಉಪීಧಗำ, ಸ౽ბರದ ർๅಗัಡ ಅโ ຂಡ ಅನ౷ ಯ฿ಞโඅ ಡ ಈ ಅඋ ඃಶದ 
ಅലಯย ನ ಜඹ౨  ಆඃಶ౽ౙ ಜನ ವ ವಹರൕಗัಡ ಅನ౷ ಯ฿ಗತಕౙ ൿ౪  

(3) (1)ඡ ಉಪ ಪ ಕರಣದ ಅലಯย ನ ಅ೧ბ, ಸದค ವ ౾౨  ෴โඃ ಅඝತ 
ಅಪฃಧವඝ౬  ಎಸಜർ౪ චಂൿ ൟೕಪბඝ౬  ඦ්ವ ಆඋರಗಳඝ౬  ຂำವ, ಮൡ౨  ಅಪฃಧದ 
เඋನൽಂದ ಗ ಸมಜං ಎಂൿ ඦಬมಞವ ಹಣದ ෮ತ౨  ಅಥ฿ ಇತರ ಸ౷ ൟ౨ ನ ಲ ದ 
ಆඋರವඝ౬  ຂำವ ಒಂൿ ಅಥ฿ ກ ನ ಅඹಡเഔౣ ನ ೯ಡ ಇರತಕౙ ൿ౪ . ಅ೧ბ,- 

(ಎ) ෴โඃ ಅಂಥ ಹಣ ಅಥ฿ ಇತರ ಸ౷ ൡ౨  ತ൞ౙ ಲದย  ಇฆವ ಸ౩ ಳๅಂൿ ಲಭ ฿ಞವ 
෴โඃ ൟ ಮൡ౨ , ಅವಶ เದ౪ ย  ಸದค ವ ౾౨ ಯ ಇತರ ಸ౷ ൟ౨ ನ ಅಂർ೩ ಲ ವඝ౬  
ಒಳತಂಡ เವರವඝ౬  ඛೕಡತಕౙ ൿ౪ . 

() ಸದค ವ ౾౨ ಯ ಸ౷ ൟ౨ ನ ෴โඃ ൞ಸ౾౨  ಅಥ฿ ౷ ಮವඝ౬  ಃ ೕ෨ ലฆ๋ಥ 
ಅಥ฿ ಡಃಂൿ ඦಬมದ ෴ช ಇತರ ವ ౾౨ ಗಳ ກಸฆಗำ ಮൡ౨  เะಸಗำ. 

4. ಮಧ  ౽ยೕನ ಜඪ౨ .- (1)  3ඡ ಪ ಕರಣದ ಅലಯย  ಅ೧ბಯඝ౬  ౷ ೕಕคದ ತฆ฿ಯ 
ಅ೧ბಯඝ౬  ಸย ದ ವ ౾౨ ಯ ීಧದย  ෴โඃ ಅඞತ ಅಪฃಧವඝ౬  ಎಸಜฆವචಂൿ 
ಅಥ฿ ಆತඝ ෴โඃ ಹಣ ಅಥ฿ ಇತฉ ಸ౷ ತ౨ ඝ౬  ಗ ฆವචಂൿ ෬ส౬ ೕಟಃౙ  ಉഴ 
ಬฆವ ඦಬมಹბ ಆඋರಗำ ಅವರ ಅඩ ಯದย  ಇฆโൽಲ ๅಂൿ ೧ม  ක ෴ൽೕಶฆ 
ยತದย  ౽ರಣಗಳඝ౬  ർಖยದ ຄರൡ ಡ ಗ ದ ຂಳมದ ෴โඃ ಹಣ ಅಥ฿ 
ಸ౷ ತ౨ ඝ౬  ಅಥ฿ ಅಂಥ ಹಣ ಅಥ฿ ಇತฉ ಸ౷ ൡ౨  ಜඪ౨ ಛಜ ಲಭ เಲ ๅಂൿ ൟัൿ ීದย , ಅದಃౙ  
ಸನ฿ದ ಲ โಳ  ೧ม  ක ෴ඌೕಶฆ ಕ౨ ๅಂൿ ಅඩ ಯಪഴವ ಆತನ ಅಂಥ ಇತರ 
ಸ౷ ತ౨ ඝ౬  ಜඪ౨ ತั เಬเಲ ං ಮಧ ౽ยೕನ ಜඪ౨  ಆඃಶವඝ౬  ຄರലಸತಕౙ ൿ౪ : 

ಪฏൡ ೧ม  ක ෴ඌೕಶฆ ಕ౨ ๅಂൿ ಅඩ ಯಪಟౣ ย  ಅಂಥ ಆඃಶವඝ౬  
ຄರലವ ෮ದฤ ಅಥ฿ ಅಂಥ ಆඃಶವඝ౬  ຄರലಸฤ ඛฃಕคವ ෮ದฤ ಅ೧ბಯ 
೯ಡ ಅඹഷเಟౣ ඝ౬  ಸย ವ ವ ౾౨  ಅಥ฿ ವ ౾౨ ಗಳඝ౬  ಪคೕ౾౹ ಸಬൿ. 

(2) ಒಂದඡ ಉಪ ಪ ಕರಣದ ಅലಯย  ೧ม  ක ෴ඌೕಶฆ ಆඃಶವඝ౬  ຄರലವ 
ಸಮಯದย  ෴ವ ವ ౾౨ ಯ ಹಣ ಅಥ฿ ಇತರ ಸ౷ ತ౨ ඝ౬  ಜඪ౨ ತัಸมಜංೕ ಆ ವ ౾౨ ಡ ಜඪ౨  
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ಆඃಶವඝ౬  ಏಃ තಣბತัಸರංಂൿ ඣೕഔೕನย  ඛൽბಷౣ ಪലದ ൽකಂಕඈൿ ಕฉ 
ඛೕല, ౽ರಣ ಄ำವ ඣೕഔೕಸඝ౬  ಅದರ ೯ಡ ಆඃಶ ಪ ൟಗำ, ಅ೧ბ ಮൡ౨  ಅඪಡเഖౣ ಗำ 
ಟ ർಖยತ ౘ ಗำ ෴โർದง ಇದ౪ ย  ඛೕಡತಕౙ ൿ౪ . 

(3) ಸದค ಉಪ ಪ ಕರಣದ ಅലಯย  ඣೕഔೕ ඛೕലದ ವ ౾౨ ಯ ಸ౷ ൟ౨ ನย  ෴โඃ ൞ಸ౾౨  
ಅಥ฿ ಹಕౙ ඝ౬  ຄಂൽದ ಅಥ฿ ಃ ೕ෨ ಡಬർದ ಎಲ  ವ ౾౨ ಗัಡ (2)ඡ ಉಪ ಪ ಕರಣದ 
ಅലಯย ನ ඣೕഔೕඣಂൽಡ คಸมದ ದ౨ ๆ೩ಗಳ ಪ ൟಗูಂൽಡ ಸದค ಉಪ ಪ ಕರಣದ 
ಅലಯย ನ ඣೕഔೕನย  ඛൽბಷౣ  ಪคಸರ ಅඃ ൽකಂಕඈൿ ಜฃಗฤ ಮൡ౨  ಆತඝ ಡ 
ಇ ದย  ಅಂಥ ಸ౷ ൡ౨  ಅಥ฿ ಅಂಥ ූಗದย  ൞ಸ౾౨ ಯඝ౬  ຄಂൽฆವ ಆඋರದ ෬ว 
ಜඪ౨ ತัಸมದ ಸ౷ ൡ౨  ಅಥ฿ ಅದರ ූಗ ౙಁ  ಪ ൟಬ౯  ವ ౾౨ ಟ ಕฉಯඝ౬  ಆಡತಕౙ ൿ౪ .  

(4) 5ඡ ಪ ಕರಣದ (1)ඡ ಉಪ ಪ ಕರಣ ಅಥ฿ ದූბඝರ฿ಜ (3)ඡ ಉಪಪ ಕರಣದ 
ಅലಯย  ඛೕഴವ ಆඃಶದ ෨ನ౬ , ෴โඃ ಸಮಯದย  (ಜඪ౨ ತัದ ಸ౷ ൡ౨  ಅಥ฿ ಅದರ 
෴โඃ ූಗದย  ൞ಸ౾౨ ಯඝ౬  ಃ ೕ෨ ഴವ ෴ช ವ ౾౨  ಈ ಪ ಕರಣದ ಅലಯย  
ಆತඛಡ ඣೕഔೕಸඝ౬  ඛೕಡൽದ౪ ಟ  ෬ว ຂಳมඈ ಆಃ౹ ೕಪൕಯඝ౬  ೧ม  ක ෴ඌೕಶคಡ 
ಸย ಸಬൿ. 

5. ಜඹ౨ ಡ ಆಃ౹ ೕಪൕಗಳ ತඛಒ.-(1) ඛൽბಷౣ ಪലದ ൽකಂಕඈൿ ಅಥ฿ ෮ದฤ ಪ ಕರಣ 
4ರ ಅലಯย  ෴โඃ ౽ರಣವඝ౬  ൧ೕคಸൽದ౪ ฉ ಮൡ౨  ෴โඃ ಆಃ౹ ೕಪൕಗಳඝ౬  ಡൽದ౪ ฉ, 
೧ม  ක ෴ඌೕಶฆ ತౘಣๆ ಜඹ౨ ಯ ಮಧ ౽ยೕನ ಆඃಶವඝ౬  තಣბತัವ 
ಆඃಶವඝ౬  ຄರല൞౨ ฉ. 

(2) ෬ว ຂัඈ ౽ರಣವඝ౬  ൧ೕคದฉ ಅಥ฿ ෴โඃ ಆಃ౹ ೕಪൕಗಳඝ౬  ಸย ದฉ 
೧ม  ක ෴ඌೕಶฆ ಅದඝ౬  ತඛಒ ಡฤ ෨ಂൿವค൞౨ ฉ ಮൡ౨  ಡ ഴ฿ಗ, 
ಕ౾౹ ർರರ ಪคೕಃ౹ ಡ ීඌඈ ಮൡ౨  ಇತರ ಎಲ  เಷಯಗಳย  ಅವฆ ർๅಯඝ౬  เೈರൕ 
ഴವ ක ෴ಲಯದ ಅඌ౽ರಃౙ  ಒಳಪഔౣ ฆ൞౨ ฉ. เฯ ಪ ౾ ෴ , 1908ರ ಅലಯย  
ක ෴ಲಯ ಮൡ౨  ಪ ಕರಣ 4ರ ಅലಯย  ಆಃ౹ ೕಪൕಯඝ౬  ഴವ ෴โඃ ವ ౾౨  
ಜඹ౨ ತัಸมದ ൽකಂಕඈൿ ಅವฆ ಜඹ౨ ෴ದ ಆ౨ ಯย  ಸ౷ ಲ౭  ಆಸ౾౨  ຄಂൽದ౪ ฆ ಎಂൿ 
൧ೕคಸฤ ౘ ವඝ౬  คವ ಅಗತ เං. 

 (3) ಉಪ-ಪ ಕರಣ (2)ರ ಅലಯย  ತඛಒಯ ඦತರ, ೧ม  ක ෴ඌೕಶฆ ಜඹ౨ ಯ 
ಮಧ ౽ยೕನ ಆඃಶವඝ౬  තಣბ฿ಜโർಗยೕ ಅಥ฿ ಆ౨ ಯ ූಗವඝ౬  ಪბല 
ಜඹ౨ ಂದ  ഴಗഷ ഴವ ෩ಲಕ฿ಗยೕ ಅಥ฿ ಆඃಶವඝ౬  ಂಡൿಆำ ವ 
෩ಲಕ฿ಗยೕ ಆඃಶವඝ౬  ຄರലಸಀ:  

ಪฏൡ ೧ม  ක ෴ඌೕಶฆ ಃಳಜඦ ಡತಕౙ ದ౪ ಲ ,- 

(ಎ) ಅಪฃಧದ ෩ಲಕ ಸದค ವ ౾౨ ಂದ ඩൽಸมಜං ಎಂൿ ඦಬมದ ಆ౨ ಯ 
ಲ โ ಅಥ฿ ಸದค ವ ౾౨ ಯ ಆ౨ ಯ ಲ ದ ෮ತ౨ ౾ౙ ಂತ ಕല෫ದ౪ ฉ ತ  ಜඹ౨ ಯ 
ಅലಯย  ಉัತ౨ ං ಎಂൿ ಅವඝ ൣಪ౨ කಗದ ຄರൡ, ඛಗൽತ ಅಪฃಧವඝ౬  ಎಸಜർ౪ ฉ 
ಎಂൿ ඦಬมದ ವ ౾౨  ಆ ಆ౨ ಯย  ಬದ౫ ಯඝ౬  ຄಂൽർ౪ ฉ ಎಂൿ ಅವඝ ൣඪ౨ ಪലವ 
෴โඃ ಆಸ౾౨ ಯඝ౬  ಜඹ౨ ಂದ ഴಗഷ ಡಀ.  

() ಸದค ವ ౾౨  ಅಪฃಧದ ෩ಲಕ ෴โඃ ಹಣವඝ౬  ಅಥ฿ ಇತರ ಆ౨ ಯඝ౬  
ඩൽಲ  ಎಂൿ ൣඪ౨ ಪലಸದ ຄರൡ ಜඹ౨ ಯ ಆඃಶವඝ౬  ಂಪഷಯಀ. 

6. ൿฆං౪ ೕಶතคತ ವಛბವൕർರರ ಆ౨ ಯ ಜඹ౨ .-(1) ඛಗൽತ ಅಪฃಧವඝ౬  
ലർ౪ ฉ ಎಂൿ ඦಬมದ ವ ౾౨ ಯ ಜඹ౨  ಡฤ ಲಭ เฆವ ಸ౷ ൡ౨ ಗำ, ಆ ವ ౾౨  ಅಂತಹ 
ಅಪฃಧದ ෩ಲಕ ඩൽർ౪ ฉ ಎಂൿ ඦಬมದ ෮ತ౨  ಅಥ฿ ಲ ౾ౙ ಂತ ಕല෫ ಎಂൿ 
ಉഴීದฉ ಮൡ౨  (ಇൿ ಅඋ ඃಶದ ඩ ฏಭ฿ದ ඦತರ฿ಜರยೕ ಅಥ฿ ಇಲ ൽರย) ಅವರ 
෴โඃ ಆ౨ ಯඝ౬  ಒ ึ ಯ ඦಃಂದ ಮൡ౨  ಪ ൟಫಲ౽ౙ ಜ ຄರൡಪല, ಸದค ವ ౾౨  
ಅಪฃಧವඝ౬  ಎಸಗมಜං ಎಂൿ ಆฌೕඪಸมದ ൽකಂಕದ ඦತರ, ವಛბಸมಜං ಎಂൿ 
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ඦಬฤ ಸಜಸ฿ದ ౽ರಣเං ಎಂൿ ೧ม  ක ෴ඌೕಶฆ ಪ ಣ ಪತ ದ ෩ಲಕ ಅಥ฿ 
ฉ คೕൟಯย  ൣಪ౨ ฃಜದ౪ ฉ, ೧ม  ක ෴ඌೕಶฆ ಅಂತಹ ಆ౨ ಯ ෴โඃ ವಛბವൕർರඝ౬  
(ಅವฆ ಸದค ವ ౾౨ ಂದ ඡರ฿ಜ ಆ౨ ಯඝ౬  ౷ ೕಕคದ౪ ง ಅಥ฿ ಪഷಯൽದ౪ ง) ඣೕഔ 
෩ಲಕ ವಛბವൕತಂಡ ಆ౨ ಯ ಸค෴ದ ಲ ಃౙ  ಸನ฿ದ ವಛბವൕർರರ ಆ౨ ಯඝ౬  
ಏಃ ಜඹ౨ ಡರൿ ಎಂൿ ಉತ౨ คಸฤ ඣೕഔೕ ಮൡ౨  ๗ೕ౽ನย  ඛൽბಷౣ ಪലಸมಜದ  
ൽකಂಕඈൿ ಜฃಞ๋ ಸಬൿ.  

2) ಸದค ವಛბವൡ ඛൽბಷౣ ಪലದ ൽකಂಕඈൿ ౽ಆಳ ൽದ౪ ฉ ಮൡ౨  
౽ರಣವඝ౬  ൧ೕคಸൽದ౪ ฉ ಅಥ฿ ಪ ಕರಣ 5ರ ಉಪ-ಪ ಕರಣ (2)ರย  ಒದಜಸมದ คೕൟಯย  
ತඛಒಯ ඦತರ, ೧ม  ක ෴ඌೕಶฆ ಆ౨ ಯඝ౬  ವಛბಸฤ ൣಪ౨ ฃಜದ౪ ฉ, ವಛბತฆ 
ಪ ൟಫಲ౽ౙ ಜ ಉತ౨ ಮ ඦಃಯඝ౬  ຄಂൽಲ  ಮൡ౨  ක ෴ඌೕಶರ ಅඩ ಯඈ 
ವಛბಸมದ ಆ౨ ಯ ಸค෴ದ ಲ ಃౙ  ಸನ฿ದ ಸದค ವಛბತನ ಆ౨ ಯඝ౬  ೧ม  
ක ෴ඌೕಶฆ ಜඹ౨  ಡฤ ಆඃ๏൞౨ ฉ. 

XX  XX  XX 

8. ಜඹ౨ ಡ ಬದมಜ ಭದ .-ಈ ಅඋ ඃಶದ ಅലಯย  ಆ౨ ಯඝ౬  ಜඹ౨ ലฆವ  ಅಥ฿ 
ಜඹ౨  ಡยฆವ ෴โඃ ವ ౾౨  ෴โඃ ಸಮಯದย  ಅಂತಹ ಜඹ౨ ಡ ಬದมಜ ಭದ ಯඝ౬  
ඛೕಡฤ ಅඝಮൟಸฤ ಅ೧ბ ಸย ಸಬൿ ಮൡ౨  ೧ม  ක ෴ඌೕಶರ ಅඩ ಯದย  ೧ม  
ක ෴ඌೕಶคಡ ಭದ ಯඝ౬  ඛೕಡมಞತ౨ ං ಮൡ౨  ඛೕಡมಜං ಎಂ්ൿ ౽ಞತ౨ ං ಎಂൿ 
ൣඪ౨ ಕರ฿ದฉ, ಅವฆ ಜඹ౨  ಆඃಶโ౬  ಂಪഷಯಬൿ ಅಥ฿ ದූბඝರ ಜඹ౨ ಯ 
ಆඃಶඝ౬  ೦คತัಸඈ  ತഷಯಬൿ. 

9. ಜඹ౨  ಡมದ ಆ౨ ಯ ಆಡัತ.-(1) ೧ม  ක ෴ඌೕಶฆ, ಈ ಅඋ ඃಶದ ಅലಯย  
ಜඹ౨  ಡมದ ෴โඃ ಆ౨ ಯย  ಆಸ౾౨  ຄಂൽฆವ ෴โඃ ವ ౾౨ ಯ ಅ೧ბಯ ෬ว ಮൡ౨  
ฃಜ  ಸ౽ბರ ಅಥ฿, ದූბඝರ ಄ಂದ  ಸ౽ბರโ ಄ำವ ಅವ౽ಶವඝ౬  ඛೕലದ ඦತರ 
೧ม  ක ෴ඌೕಶฆ ක ಯತ ಮൡ౨  ಸಜಸๅಂൿ ಪคಗವ ಅಂತಹ ಆඃಶಗಳඝ౬  
ഴ൞౨ ฉ. 

(ಎ) ಅ೧ბർರฆ ඛಗൽತ ಅಪฃಧ౽ౙ ಜ ෴โඃ ක ෴ಲಯದย  ಅ೧ბർರರ เฆದ౫  
౩ ඪಸมದ ಅಪฃඌಕ ෮ಕದ౪ ෫ಗัฆವ ಅ೧ბർರರ ರౘൕಡ ಮൡ౨  ಅವರ ಀഖಂಬದ ඛವბಹൕಡ 
ීඌದ ๅಚ ಗัಛಜ ಅ೧ბർರฆ ಆಸ౾౨ ಯඝ౬  ಹಀౙ ർคಃ ഴ๋ತಹ ಜඹ౨  ಡมದ 
ಆ౨ ಂದ ಒದಜโൿ.;  

() ಜඹ౨ ಂದ ಪ ූเತ฿ಜฆವ ෴โඃ ವ ವರದ ൞ಸ౾౨ ಗಳඝ౬  ಮൡ౨  
ඛൽბಷౣ ฿ಜ, ಅಂತಹ ವ ವರದย  ෴โඃ ඩฤർರರ ൞ಸ౾౨ ಗಳඝ౬  ඩ ೕಜಕೈಜ 
౽ಯბಧ ฿ಞ๋ ರ౾౹ โൿ.  

(2) ೧ม  ක ෴ඌೕಶคಡ ක ಯತ฿ಜ ಮൡ౨  ಅඝಁಲಕರ฿ಜ ൧ೕคฆವย , ೧ม  
ක ෴ඌೕಶฆ ಡಬർඈತಹ ಚචಗัಡ ಅඝರ฿ಜ ಈ ಅඋ ඃಶದ ಅലಯย  ಜඹ౨  
ಡมದ ෴โඃ ಆ౨ ಯඝ౬  ඛವბಸฤ ౽ಲ౽ಲಕౙ ඝಞಣ฿ಜ ඛೕಡฤ ಕ౨ ๅಂൿ 
ೕ, ౷ ೕಕತბನඝ౬  ඡ෦ಸฤ ಅವฆ ಆඃ๏ಸಬൿ.; ಈ คೕൟ ඡ෦ಸมದ 
౷ ೕಕತბඛฆವย , เฯ ಪ ౾ ෴ ,  1908ರ ෮ದಲ ಅඝಯ ಆඃಶ XL ರ 2, 3, 4 ಮൡ౨  
5 ರ ඛಯಮಗಳ ಉಪීಧಗำ ಅನ౷ ಯ฿ಗತಕౙ ൿ౪ . 

9-ಎ. ಜඹ౨  ഴเಃಡ ක ෴ಲಯದ ಆඃಶโ ූರತದ ಅඌ౽ರ ฿ ඪ౨ ಯඝ౬  
ಚมโದඝ౬  ඛย ฆವย  ಜඹ౨  ಡมದ ಆ౨ ಯ ಆಡัತ.-15ඡ ಆಗౣ, 1947ರ 
෮ದฤ ലದ ೧ม  ක ෴ඌೕಶರ ಆඃಶದ ෩ಲಕ ಈ ಅඋ ඃಶದ ಅലಯย  ෴โඃ 
ಆ౨ ಯඝ౬  ಜඹ౨  ലฆವย  ಮൡ౨  ಅಂತಹ ೧ม  ක ෴ඌೕಶฆ ಆ ൽකಂಕದ ඦತರ ಈ 
ಅඋ ඃಶโ เಸ౨ คฆವ ಪ ඃಶಗಳย  ක ಯ฿ ඪ౨ ಯඝ౬  ಚมโದඝ౬  ඛย ฆವย , 
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ಅವರ ಅඌ౽ರ ฿ ඪ౨ ಯย ฆವ ක ෴ಲಯโ ඛಗൽತ ಅಪฃಧದ ೬ౢ ೕಯವඝ౬  
ಪഷൿಆำ ವ, ಆ ಜඹ౨  ഴเಃಯ ಆඃಶವඝ౬  ೧ม  ක ෴ඌೕಶฆ ಸ౩ ัೕಯ ෦ൟಳಡ 
ലದ ಆඃಶๅಂൿ ಪคಗಸತಕౙ ൿ౪ . ಮൡ౨  ಜඹ౨  ಡมದ ಆ౨ ಡ ීඌඈ ಈ 
ಅඋ ඃಶದ ಅലಯย  ೧ม  ක ෴ඌೕಶರ ಎม  ౽ಯბಗำ ಆ ೧ม  ක ෴ඌೕಶคಂದ 
ಚมಸತಕౙ ൿ౪ . 

10.ಜඹ౨ ಯ ಅವඌ.-ಈ ಅඋ ඃಶದ ಅലಯย  ಆ౨ ಯඝ౬  ಜඹ౨  ഴವ ಆඃಶโ, ಈ 
ಅඋ ඃಶದ ಉಪීಧಗัಡ ಅඝರ฿ಜ ಅದඝ౬  ಂං ಂಡൿಆಳ ದ ຄರൡ, ೦คಯย  
෨ಂൿವคತ౨ ං.-  

(ಎ) ಪ ಕರಣ 4ರ ಉಪ-ಪ ಕರಣ (1) ಅಥ฿ ಪ ಕರಣ 6ರ ಉಪ-ಪ ಕರಣ (2)ರ ಅലಯย  ಆඃಶದ 
ൽකಂಕൽಂದ ಒಂൿ ವಷბದವฉಡ ಆඃಶಃౙ  ಅ೧ბ ಸย ದ ಸಮಯದย  ෴โඃ ක ෴ಲಯโ 
ಆඩൽತ ඛಗൽತ ಅಪฃಧದ ೬ౢ ೕಯವඝ౬  ಡൿಆಂലಲ ൽฆವย , ದූბඝರ, ಅಂತಹ 
ಅಪฃಧದ ೬ౢ ೕಯವඝ౬  ಮಧ ౽ยೕನದย  ಡൿಆಳ ದ ຄರൡ, ಅಥ฿ v[5][ฃಜ  ಸ౽ბರ 
ಅಥ฿ ದූბඝರ, ಄ಂದ  ಸ౽ბರದ ಏ೬ಂಟคಂದ] ಅ೧ბಯ ෬ฉಡ ೧ม  ක ෴ඌೕಶฆ 
ಇൿ ಸค෴ಜං ಎಂൿ ූเಸದฉ, ಅದಕౙ ඝಞಣ฿ಜ  ಅವඌಯඝ౬  เಸ౨ คಸತಕౙ ൿ౪  ಮൡ౨    
ಆඃಶವඝ౬  ೦คತัಸತಕౙ ൿ౪ ; ಅಥ฿-  

() ಅಪฃඌಕ ಪ ౾ ಗಳ ෨౽౨ ಯದ ඦತರ ಈ ಅඋ ඃಶದ ಉಪීಧಗัಡ 
ಅඝರ฿ಜ ೧ม  ක ෴ඌೕಶฆ ಆඃಶಗಳඝ౬  ຄರലವವฉಡ ಆඃಶಃౙ  ಅ೧ბ ಸย ದ 
ಸಮಯದ ෮ದมಗย ಅಥ฿ ඦತರ฿ಗย ಆඩൽತ ඛಗൽತ ಅಪฃಧದ ಬಡ  ක ෴ಲಯโ 
೬ౢ ೕಯ ಡൿಆಂലฆವย . 

฿ ಌ ನಗำ 

- ಘಡ 10() ನย  ಒದಜඈ ೧ม  ක ෴ඌೕಶฆ ಅಂಜೕಕคವ ಆඃಶದ ಅലಯย  ಜඹ౨ ಯ 
ಅಪฃඌಕ ವ ವಹರൕಗಳ ෨ಂൿವคಃಯ ෨౽౨ ಯโ, ಘಡ 10(ಎ)ನย  ൟัಸมದ 
ඛൽბಷౣ ಪലಸมದ ෩ฆ ൟಂಗಳ ඛಗൽತ ಅವඌಳಡ ಜඹ౨ ಯඝ౬  ಅಥ฿ ಅಂತಹ เಸ౨ ರൕಛಜ 
ඛൽბಷౣ ฿ಜ ലದ ಅ೧ბಯ ෬ว ೧ม  ක ෴ඌೕಶರ ಆඃಶದ ෩ಲಕ เಸ౨ คಸมඈ ಆ 
ಅವඌಳಡ (3 ൟಂಗಳ ඦತರ) ೬ౢ ೕಯವඝ౬  ಡൿಆಳ มದ ಪ ಕರಣದย  ತ  
෨ಂൿವฉโൿ. ಪ ූಕರ ದ൞౨ ತ ಯ ಹವฯ เฆದ౫  ಮฃಷౣ ი ฃಜ  1991 
ಃ ೖ.ಎฯ.೬.2106=1991 (1) ಓಎෳ ಆฑ522=1991(2) ಎಂಎກೖ ಎฯಆฑ 606 (ಓಎಂ) 

11. ෬ಲ ನเಗำ.-(1) ฃಜ  ಸ౽ბರ ಅಥ฿ ದූბඝರ, ಄ಂದ  ಸ౽ბರ ಅಥ฿ 
ಪ ಕರಣ 4 ಅಥ฿ ಪ ಕರಣ 6ರ ಅലಯย  ౽ರಣವඝ౬  ൧ೕคದ ಅಥ฿ ಪ ಕರಣ 4ರ ಅലಯย  
ಆಃ౹ ೕಪൕ ಸย ದ ಅಥ฿ ಪ ಕರಣ 8 ಅಥ฿ 9ರ ಅലಯย  ಅ೧ბಯඝ౬  ಸย ದ ෴โඃ ವ ౾౨ , ಈ 
ಅඋ ඃಶದ ෬ยನ ෴โඃ ಉಪීಧಗಳ ಅലಯย  ೧ม  ක ෴ඌೕಶರ ෴โඃ 
ಆඃಶൽಂದ ඌತ฿ಜದ౪ ฉ, ಆඃಶದ เฆದ౫  ฆ ඛೕലದ ൽකಂಕൽಂದ ෩ವൡ౨  ൽನಗูಳಡ 
ಆೕങ ბ ෬ಲ ನเ ಸย ಸಬൿ.  

(2) ಈ ಪ ಕರಣದ ಅലಯย  ෴โඃ ෬ಲ ನเಯ ෬ว, ಉಚ  ක ෴ಲಯโ ಅಂತಹ 
ಕ౾౹ ർರคಡ เೈರൕಡ ಸค෴ൿංಂൿ ಆสೕ ಅವ౽ಶವඝ౬  ඛೕലದ ඦತರ, ತನಡ 
ಕ౨ ๅಂൿ ූเವ ಆඃಶಗಳඝ౬  ೦คತัಸಬൿ. 

 (3) ಈ ಪ ಕರಣದ ಅലಯย  ෬ಲ ನเಯඝ౬  ಅಂൟಮ฿ಜ ಉಚ  ක ෴ಲಯโ 
เศ฿ค ഴವವฉಡ, ෴โඃ ක ෴ಲಯโ, ಪ ಕರಣ 8 ಅಥ฿ ಪ ಕರಣ 13ರ ಉಪීಧಗಳ 
ಅඝರ฿ಜ ຄರൡಪല, ෬ಲ ನเಡ ීඌದ ෴โඃ ಜඹ౨ ಯ ಆඃಶವඝ౬  
ಂಡൿಆಳ ฤ ಅಥ฿ ಅನൡತัಸฤ ಆඃ๏ಸತಕౙ ದ౪ ಲ . 
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XX  XX  XX 

13. ಅಪฃඌಕ ವ ವಹರൕಗಳ ෨౽౨ ಯದ ඦತರ ಜඹ౨  ಡมದ ಆ౨ ಯ เศ฿ค.-
(1) ಈ ಅඋ ඃಶದ ಅലಯย  ෴โඃ ಆ౨ ಯඝ౬  ಜඹ౨  ഴವ ಆඃಶವඝ౬  ಡมದ ಅಥ฿ 
ಅದಃౙ  ಬದมಜ ඛೕലದ ಭದ  ීದ ෴โඃ ඛಗൽತ ಅಪฃಧ౽ౙ ಜ ෴โඃ ಅಪฃඌಕ 
เೈರൕಗಳඝ౬  ෨౽౨ ಯತัದ ඦತರ, ಮൡ౨  ෴โඃ ක ෴ಲಯದย  ಅಪฃඌಕ 
ವ ವಹರൕಗಳඝ౬  ಡൿಆಂലฆವย , เೈರൕಯ ක ෴ಲಯದ ൟೕඬბ ಅಥ฿ ಆඃಶ ಮൡ౨  
෬ಲ ನเ ಅಥ฿ ಪคಷౙ ರൕ ක ෴ಲಯಗಳ ൟೕඬბಗำ ಅಥ฿ ಆඃಶಗಳ ෴โർದง 
ಇದ౪ ฉ, ೧ม  ක ෴ඌೕಶคಡ ಆඃಶದ ಪ ൟಯඝ౬  ಲಗൟ౨ , ಆ ಪ ൟಗูಂൽಡ ฃಜ  ಸ౽ბರ, 
ದූბඝರ ಄ಂದ  ಸ౽ბರ]ದ ಏ೬ಂഡ เಬ ಡං ೧ม  ක ෴ඌೕಶคಡ ൟัಸತಕౙ ൿ౪   

(2) ಉಪ-ಪ ಕರಣ (1ರ ಅലಯย  ೧ม  ක ෴ඌೕಶคಡ ಆඩൽತ ඛಗൽತ ಅಪฃಧದ 
೬ౢ ೕಯವඝ౬  ಡൿಆಳ มಜಲ  ಎಂൿ ವರൽ ലฆವย  ಅಥ฿ ಅಪฃඌಕ ක ෴ಲಯದ 
ಅಂൟಮ ൟೕඬბ ಅಥ฿ ಆඃಶโ ಏมತัฆವย , ೧ม  ක ෴ඌೕಶฆ ತౘಣๆ ಅಪฃಧಃౙ  
ීඌඈ ಡมದ ಆ౨ ಯ ಜඹ౨ ಯ ෴โඃ ಆඃಶಗಳඝ౬  ಂಡൿಆಳ ಀ ಅಥ฿ 
ಅಂತಹ ಜඹ౨ ಡ ಬದมಜ ಭದ ಯඝ౬  ඛೕലฆವย , ಅಂತಹ ಭದ ಯඝ౬  ಂൟฆಜಸฤ 
ಆඃ๏ಸಀ.  

(3) ಅಪฃඌಕ ක ෴ಲಯಗಳ ಅಂൟಮ ൟೕඬბ ಅಥ฿ ಆඃಶโ ๏ಃ౹  ಆಜದ౪ ฉ, ೧ม  
ක ෴ඌೕಶฆ ಈ ಅඋ ඃಶದ ಅലಯย  ๏ಃ౹ ತಳಛದ ವ ౾౨ ಯ ಜඹ౨ ಡมದ ಆ౨ ಂದ 
ಅಥ฿ ಅಂತಹ ಜඹ౨ ಡ ಬದมಜ ඛೕಡมದ ಭದ ಂದ ಅದඝ౬  ಆඃಶ ഴ൞౨ ฉ. ಪ ಕರಣ 12ರ 
ಅඝರ฿ಜ ಅಪฃඌಕ ක ෴ಲಯಗಳ ಅಂൟಮ ൟೕඬბ ಅಥ฿ ಆඃಶದย  ಅಪฃಧದ 
෩ಲಕ ๏ಃ౹ ತಳಛದ ವ ౾౨ ಯ ීಧ ಉഴಬฆವ ෮ತ౨  ಅಥ฿ ಲ ವඝ౬  ೧ม  
ක ෴ඌೕಶฆ ඛಧბคඈ ಜඹ౨  ഴವ ๅಚ ಗูಂൽಡ ಸ౽ბರಃౙ  ෨ഖౣ ತೕฤ 
౾ಆಳ ತಕౙ ൿ౪  ಮൡ౨  ಪ ಕರಣ ೧೨ರ ಅඝರ฿ಜ ಅಪฃඌಕ ක ෴ಲಯಗಳ ಅಂൟಮ ൟೕඬბ 
ಅಥ฿ ಆඃಶವඝ౬  ಅಪฃಧದ ෩ಲಕ ಅಪฃඌ ವ ౾౨ ಂದ ඩൽಸมದ ಲ ವඝ౬  ೧ม  
ක ෴ඌೕಶฆ ඛಧბคඈ ಜඹ౨  ഴเಃಯ ๅಚ ಗูಂൽಡ ಮൡ౨  ಅಪฃඌಕ 
ක ෴ಲಯಗಳ ಅಂൟಮ ൟೕඬბ ಅಥ฿ ಆඃಶโ ಸದค ವ ౾౨ ಡ ඈಡದ ๏ಃ౹ ಯඝ౬  เඌฆವย  
ಅಥ฿ ಎൟ౨ ലൽฆವย  (ಒಬ౯ ඡ ಆಜರย ಅಥ฿ ෴โඃ ಇತರ ๏ಃ౹ ಯ ೯ಯย  ಆಜರย), 
೧ม  ක ෴ඌೕಶฆ ෴โඃ ಇತರ ವมൟ เඋನಃౙ  ಧಕ฿ಗඈ ಆඃ๏ಸಬൿ, 
ಸದค ඈಡವඝ౬  ಜඹ౨  ಡมದ ಆ౨ ಯ ๕ಷൽಂದ ಅಥ฿ ඛೕಡมದ ಭದ ಂದ ಜඹ౨ ಯ 
ಬದมಜ ವย ಡತಕౙ ൿ౪ .  

(4) (3)ඡ ಉಪ-ಪ ಕರಣದ ಅലಯย  ෨ഖౣ ತೕฤ ౾ಆಳ ฤ ಅಥ฿ ವย ಡฤ 
ಆඃ๏ದ ෮ತ౨ ಗำ, ಜඹ౨  ಡมದ ಅಪฃඌ ವ ౾౨ ಯ ಆ౨ ಯ ಲ ವඝ౬  ෦ೕคದฉ ಮൡ౨  
ಪ ಕರಣ ೬ರ ಅലಯย  ಅಪฃඌ ವ ౾౨ ಯ ෴โඃ ವಛბತರ ಆ౨ ಯඝ౬  ಜඹ౨  
ಡมಜฆವย , ೧ม  ක ෴ඌೕಶฆ ඛಧბคඈ ವಛბತರ ಆ౨ ಯ ಜඪ౨  ๅಚ ಗูಂൽಡ 
ಉಪ-ಪ ಕರಣ (3)ರ ಅലಯย  ෨ഖౣ ತೕฤ ಕฤ ಆඃ๏ದ ෮ತ౨ ದ ౾ಯඝ౬  ವಛბತರ 
ಜඹ౨  ಡมದ ಆ౨ ಂದ ಸ౽ბರಃౙ  ෨ഖౣ ತೕฤ ౾ಆಳ ಃಂൿ ೧ม  ක ෴ඌೕಶฆ 
ಆඃ๏൞౨ ฉ. ಅಂತಹ ಜඹ౨ ಯ ಬದมಜ ඛೕಡมದ ಭದ ಂದ; ಮൡ౨  ೧ม  ක ෴ඌೕಶฆ 
෴โඃ ಇತರ ವมൟ เඋನಃౙ  ත฿ბಗ ಹเಲ ං, ಉಪ-ಪ ಕರಣ (3) ರย  ಉว ೕಸมದ 
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෴โඃ ඈಡವඝ౬  ಅಥ฿ ವಛბತคಂದ ವย ಡದ ෴โඃ ූಗವඝ౬  ಅಥ฿ 
ಅಂತಹ ಜඹ౨ ಡ ಬದมಜ ඛೕലದ ಭದ ಂದ ಆඃ๏ಸಬൿ. 

(5) ෴โඃ ಆ౨  ෴โඃ ඛಗൽತ ಅಪฃಧಃౙ  ීඌඈ ಜඹ౨  ಡಲ౭ ഔౣ ದ౪ ฉ 
ಅಂತಹ ಜඹ౨ ಡ ಬದมಜ ඛೕಡมದ ෴โඃ ಭದ ಯ ඛಗൽತ ಅಪฃಧโ, ಉಪ-ಪ ಕರಣ (5) ಮൡ౨  
(4) ರ ಅലಯย  ಅವರ ಆඃಶಗಳඝ౬  ೦คತัದ ඦತರ ೧ม  ක ෴ඌೕಶರ ಬั ಉัದฉ; 
ಉัൽฆವ ಅಂತಹ ಆ౨ ಡ ීඌඈ ಜඹ౨ ಯ ಆඃಶವඝ౬  ತౘಣๆ ಂಪഷಯತಕౙ ൿ౪  ಅಥ฿ 
ದූბඝರ, ೧ม  ක ෴ඌೕಶರ ಆඃಶದ ಅലಯย  ಉัದ ಭದ ಯඝ౬  
ಂൟฆಜಸತಕౙ ൿ౪ .  

(6) ಈ ಅඋ ඃಶದ ಅඝ ් I ರย  ඛൽბಷౣ ಪലದ ಒಂದඝ౬  ຄರൡಪല 
෴โඃ ඛಗൽತ ಅಪฃಧಃౙ  ීඌඈ ಈ ಪ ಕರಣದ ಅലಯย  ෨ഖౣ ತೕฤ 
౾ಆಳ ฤ ಆඃ๏ದ ಪ ൟಂൿ ෮ತ౨ ವඝ౬  ೧ม  ක ෴ඌೕಶฆ ඛಧბคඈ ಜඹ౨ ಯ 
ๅಚ ಗಳඝ౬  ಕലತತัದ ඦತರ, ಅಪฃಧโ ಉಂഖലฆವ ನಷౣ ದ ෮ತ౨ ವඝ౬  ಸದค 
ಅඝ ಅಥ฿ ಸ౩ ัೕಯ ඩ ඌ౽ರದย  ಉว ೕಸมದ ಸ౽ბರ฿ಜൿ౪ , ಆ ಸ౽ბರಃౙ  ಅಥ฿ 
ಒಂದ౾ౙ ಂತ ກೋ  ಸ౽ბರಗำ ಅಥ฿ ಸ౩ ัೕಯ ඩ ඌ౽ರಗำ ಇದ౪ ย , ෮ತ౨ ವඝ౬  ෬ว ൟัದ 
ಕലತದ ඦತರ, ಅโಗಳย  ಪ ൟಂ ಅඝಭเದ ನಷౣ ಃౙ  ಅඝඩತಃౙ  เತค, ಅವคಡ ಜ 
ಡತಕౙ ൿ౪ .   

14. ಇತರ ಪ ౾ ಗัಡ ತഷ.-ಪ ಕರಣ 11 ರย  ಒದಜඈ ಉั ಮൡ౨  ෴โඃ ಇತರ 
౽ඞඛನย  ಏඡ ಒಳತಂലದ౪ ง ಸಹ.- 

(ಎ) ෴โඃ ක ෴ಲಯದย  ෴โඃ ർๅ ಅಥ฿ ಇತರ ౽ඞඝ ಕ ಮಗಳඝ౬  
ඛವბಸತಕౙ ದ౪ ಲ .- 

(i) ಪ ಕರಣ 13ರ ಅലಯย  ෨ഖౣ ತೕฤ ౾ಆಳ ฤ ಆඃ๏ದ ಅಥ฿ ಆ ಪ ಕರಣದ 
ಅലಯย  ಆඃಶದ ಅඝರ฿ಜ ඈಡದ ವมൟಯย  ಡൿಆಳ มದ ෴โඃ ಆ౨ ಡ 
ීඌඈ, ಅಥ฿  

(ii) ಈ ಅඋ ඃಶದ ಅലಯย  ෴โඃ ಇತರ ಆ౨ ಯඝ౬  ಜඹ౨  ലർಗ, ಅಂತಹ ಇತರ 
ಆ౨ ಡ ීඌඈ, ಪ ಕರಣ ೪ ಅಥ฿ ಪ ಕರಣ ೬ರ ಅലಯย  ඣೕഔ ඛೕಡมದ ಅಥ฿ 
ಪ ಕರಣ (4)ರ ಉಪ-ಪ ಕರಣ 4ರ ಅലಯย  ಆಃ౹ ೕಪൕಯඝ౬  ಸย ದ ෴โඃ ವ ౾౨ ಂದ; ಮൡ౨   

() ෴โඃ ක ෴ಲಯโ, ෴โඃ ౽ඞඝ ಪ ౾ ಗಳย  ಅಥ฿ ಇತರ ෴โඃ 
ല౾  ಅಥ฿ ಆඃಶದ ೦คತัเಃ, ಘಡ (ಎ) ನย  ಉว ೕಸมದ ವ ౾౨ ಯಲ ದ ವ ౾౨ ಂದ 
෮ಕದ౪ ෫ಯย  ಅಂൟಮ ൟೕඬბ ຄರൡಪല, ರൿ౪ ತัವ ಪค൏ಮವඝ౬  ಅಥ฿ ಈ 
ಅඋ ඃಶದ ಅലಯย  ಆ౨ ಯඝ౬  ಜඹ౨  ഴವ ෴โඃ ಅ౨ ತ౷ ದย ฆವ ಆඃಶ ಅಥ฿ ಅಂತಹ 
෴โඃ ಜඹ౨  ഴเಃಯ ಆඃಶಃౙ  ಬದมಜ ಭದ ಯඝ౬  ຄಂದฤ ೧ม  ක ෴ඌೕಶರ 
ಹಕౙ ඝ౬  ෴โඃ คೕൟಯย  ಪค൏ಮವඝ౬  ຄಂൽฆತ౨ ං. 

XX                                                   XX                                          XX 
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ಅඝ 

(2ඡ ಪ ಕರಣ ඣೕല) 

2. ජങി ౾ಂಡෳನ ಘನๅತ౨  ಸ౽ბರ ಅಥ฿ ಘನๅತ౨  ಅඌಪತ ದ ෴โඃ 
ූಗದย  ಅಥ฿ ಄ಂದ  ಅಥ฿ ฃಜ  ಸ౽ბರ ಅಥ฿ ಄ಂದ , ඩ ಂൟೕಯ ಅಥ฿ ฃಜ  
ಸ౽ბರൽಂದ ಅಥ฿ ಅದರലಯย  ౩ ඪತ฿ದ ෴โඃ ಅಂಥ ಸ౽ბರ ಅಥ฿ ಸ౩ ัೕಯ 
ඩ ඌ౽ರ ಅಥ฿ ඛಗಮದ ಇมಒ, ಸ౽ბರದ ಒഷತನದย ฆವ, ඛൟ ಸಲ౭ ഴವ ಅಥ฿ 
ಅඝർನಪഷದ ඩ ඌ౽ರ ಅಥ฿ ඛ౽ಯ ಅಥ฿ ಉಪඛಗಳ ಅඌඛಯಮದ, 1956ರ (1956ರ 1) 
617ඡ ಪ ಕರಣದย  ಪคූඈ ಸ౽ბค ಉಪඛ ಅಂಥ ඛಗಮൽಂದ ಅඝർನ ಪഷದ ഔ, 
ඩ ඌ౽ರ, ඛ౽ಯ ಅಥ฿ ಸ౽ბค ಉಪඛ, ಅಥ฿ ෴โඃ ಅಂಥ ಸ౽ბರ ಅಥ฿ ಇมಒ 
ಅಥ฿ ඩ ඌ౽ರ ಅಥ฿ ඛಗಮ ಅಥ฿ ඛ౽ರಯ ಅಥ฿ ಸ౽ბರ ಉಪඛ ಅಥ฿] ഔಯ 
ಪರ฿ಜ ಕತბವ  ඛವბൟ౨ ฆವ ವ ౾౨ ಡ ವದ ಸ౷ ൟ౨ ನ ීಧದย  ಅಪฃದವඝ౬  ಎಸಜದ 
ීಧದย ನ ಸ౷ ൡ౨  ಆಜർ౪ ಗ, ූರൟೕಯ ඈಡ ಯ (1860ರ 45) 406ඡ ಪ ಕರಣ ಅಥ฿ 
408ඡ ಪ ಕರಣ ಅಥ฿ 409ඡ ಪ ಕರಣದ ಅലಯย  ඈಡඛೕಯ฿ದ ಅಪฃಧ. 

3. ಂൽನ ನย  เವคಸมඈ ಅಂಥ ಸ౷ ൟ౨ ನ ීಧದย  ಅಪฃಧವඝ౬  
ಎಸಜർ౪ ಜನ ಕำ฿ದ ಸ౷ ൡ౨ ಇർ౪ ಗ ූರൟೕಯ ඈಡ  (1860ರ 45) 411ඡ ಪ ಕರಣ ಅಥ฿ 
414ඡ ಪ ಕರಣದ ಅലಯย  ඈಡඛೕಯ฿ದ ಅಪฃಧ ಮൡ౨  ಸದค ಯ 406ඡ ಪ ಕರಣ 
ಅಥ฿ 408ඡ ಪ ಕರಣ ಅಥ฿ 409ඡ ಪ ಕರಣದ ಅലಯย  ඈಡඛೕಯ฿ಞಂವ ಎಸಜದ 
ಅಪฃಧ. 

4. ජങി ౾ಂಡෳನ ಘನๅತ౨  ಸ౽ბರ ಅಥ฿ ಘನๅತ౨  ಅඌಪತ ದ ෴โඃ 
ූಗದย  ಅಥ฿ ಄ಂದ  ಅಥ฿ ฃಜ  ಸ౽ბರ ಅಥ฿ ಄ಂದ , ඩ ಂൟೕಯ ಅಥ฿ ฃಜ  
ಸ౽ბರൽಂದ ಅಥ฿ ಅದರലಯย  ౩ ඪತ฿ದ ෴โඃ ಅಂಥ ಸ౽ბರ ಅಥ฿ ಸ౩ ัೕಯ 
ඩ ඌ౽ರ ಅಥ฿ ඛಗಮದ ಇมಒ, ಸ౽ბರದ ಒഷತನದย ฆವ, ඛൟ ಸಲ౭ ഴವ ಅಥ฿ 
ಅඝർನಪഷದ ඩ ඌ౽ರ ಅಥ฿ ඛ౽ಯ ಅಥ฿ ಉಪඛಗಳ ಅඌඛಯಮದ, 1956ರ (1956ರ 1) 
617ඡ ಪ ಕರಣದย  ಪคූඈ ಸ౽ბค ಉಪඛ ಅಂಥ ඛಗಮൽಂದ ಅඝർನ ಪഷದ ഔ, 
ඩ ඌ౽ರ, ඛ౽ಯ ಅಥ฿ ಸ౽ბค ಉಪඛ, ಅಥ฿ ෴โඃ ಅಂಥ ಸ౽ბರ ಅಥ฿ ಇมಒ 
ಅಥ฿ ඩ ඌ౽ರ ಅಥ฿ ඛಗಮ ಅಥ฿ ඛ౽ರಯ ಅಥ฿ ಸ౽ბರ ಉಪඛ ಅಥ฿ ഔಡ 
๋ಚච ലದ ವ ౾౨ ಯ ීಧದย  ූರൟೕಯ ඈಡ  (1860ರ 45) 417ඡ ಪ ಕರಣ ಅಥ฿ 
420ඡ ಪ ಕರಣದ ಅലಯย  ඈಡඛೕಯ฿ದ ಅಪฃಧ. 

4-ಎ. ಭ  ೈರ ಪ ൟීಧ ಅඌඛಯಮ, 1988ರ (1988ರ 49) ಅലಯย  ඈಡඛೕಯ฿ದ 
ಅಪฃಧ. 

5. 2, 3, 4 ಮൡ౨  4-ಎ ්ಗಳย  ඛൽბಷౣ ಪലದ ෴โඃ ಒಳಸಚඝ౬  ഴโൿ 
ಅಥ฿ ഴโದ౽ౙ ಜನ ෴โඃ ಪ ಯತ౬  ಅಥ฿ ෴โඃ ൿ౭ ೕರൕ ಅಥ฿ ෴โඃ 
ಅಪฃಧಗำ. 

XX                                                   XX                                          XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  
TWELFTH SESSION 

THE CRIMINAL LAW AMENDMENT ORDINANCE, 1944 (KARNATAKA 

AMENDMENT) BILL, 2022 

(LA Bill No. 02 of 2022) 
 

 

 A Bill further to amend the Criminal Law Amendment Ordinance, 1944 in its 

application to the State of Karnataka.  

Whereas it is expedient further to amend the Criminal Law Amendment 

Ordinance, 1944 (Ordinance No. XXXVIII of 1944), in its application to the State of 

Karnataka for the purposes hereinafter appearing;  

Be it enacted by the Karnataka State Legislature in the Seventy third year of 

the Republic of India as follows :-  

1. Short title and commencement.- (1) This Act may be called the Criminal 

Law Amendment Ordinance (Karnataka Amendment) Act, 2022. 

           (2) It shall come into force at once. 

 2. Amendment of section 2.- In the Criminal Law Amendment Ordinance, 

1944 (hereinafter referred to as the said ordinance) in section 2, in sub section (3) 

the following shall be inserted at the end, namely:- 

"Principal District and Session judge or Trial Court, including Committal 

Court in their respective jurisdiction.”   

 3. Amendment of sections 3,4,5,6,8,9,9A,10,11,13 and 14.- In section 

3, 4, 5, 6, 8, 9, 9A, 10, 11, 13 and 14 of the said ordinance wherever the words “the 

District Judge” occurs  the words “Principal District Judge and Session Judge or 

Trial Court including Committal Court" shall be substituted.  

4. Amendment of section 3.- In section 3 of the said ordinance, for sub-

section (2), the following shall be substituted, namely:- 

“(2) The provisions of  order XXXVIII of the First Schedule to the Code of 

Civil Procedure, 1908, shall apply to the proceedings for an order of 

attachment under this Ordinance as they apply to suits by the Government 
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and Criminal Prosecution by the Government against the accused 

persons.”   

5. Amendment of Schedule.- In the Schedule to the said Ordinance,- 

(i)       for item 2, the following shall be substituted, namely:- 

"2. An offence punishable under chapters XVII and XVIII of the 

Indian penal code" 

(ii) Item 3 and 4 shall be omitted. 
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STATEMENT OF OBJECTS AND REASONS 
  
  

It is considered necessary to amend the Criminal Law Amendment  

Ordinance, 1944 (Ordinance No.XXXVIII of 1944), in its application to the State of 

Karnataka to make provision regarding,- 

(i) redefining the words “District Judge” to include “Principal District and 

Session judge or trail court including committal court”, 

(ii) application of order XXXVIII of the first schedule to the Code of Civil 

and Procedure, 1908 for attachment of the property of the accused 

persons; and 

(iii) matters connected in this regard 

Under the prevention of Money Laundering Act, 2002 (PMLA) State 

Government has no role in the investigation of proceedings. only agency authorized 

to investigate and attach the proceeds of crime is Enforcement Directorate. The 

Enforcement Directorate takes cases from State Government on selective basis as 

per their own will. 

We have very large number of cased of Economic Offences registered every 

year and are helpless as provisions of attachment are absent in presently available 

laws. 

Application of the Criminal Law Amendment Ordinance 1944 after required 

amendment as proposed will help in restoring the properties (Non-public) of the 

victims of Economic Offences.  

 Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative 

measure. 

 

 

                              
AARAGA JNANENDRA 

Minister for Home 
 
 

 
 

M.K. VISHALAKSHI 
Secretary (I/c) 

Karnataka Legislative Assembly 
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ANNEXURE 
 

Extract of the Criminal Law Amendment Ordinance, 1944 
 

(Ordinance No.XXXVIII of 1944) 
 

XXX           XXX        XXX 
2. Interpretation.- (3) The functions of a District Judge under this 

Ordinance shall, in a Presidency town, be exercised by the Chief Judge of the Small 

Cause Court. 

XXX           XXX XXX 
3. Application for attachment of property.- (1) Where the State 

Government or, as the case may be, the Central Government, has reason to believe 

that any person has committed (whether after the commencement of this Ordinance 

or not) any scheduled offence, the State Government or, as the case may be, the 

Central Government may, whether or not any Court has taken cognizance of the 

offence, authorise the making of an application to the District Judge within the 

local limits of whose jurisdiction the said person ordinarily resides or carries on 

business, for the attachment, under this Ordinance of the money or other property 

which the State Government or, as the case may be, the Central Government 

believes the said person to have procured by means of the offence, or if such money 
or property cannot for any reason be attached, or other property of the said person 

of value as nearly as may be equivalent to that of the aforesaid money or other 

property. 

(2) The provisions of Order XXVII of the First Schedule to the Code of Civil 

Procedure, 1908, shall apply to proceedings for an order of attachment under this 

Ordinance as they apply to suits by the Government.  

(3) An application under sub-section (1) shall be accompanied by one or more 

affidavit, stating the grounds on which the belief that the said person has 

committed any scheduled offence is founded, and the amount of money or value of 

other property believed to have been procured by means of the offence. The 

application shall also furnish  

(a) any information available as to the location for the time being of any 

such money or other property, and shall, if necessary, give particulars, 

including the estimated value, of other property of the said person;  

(b) the names and addresses of any other persons believed to have or to be 

likely to claim, any interest or title in the property of the said person.  

4. Ad interim attachment.- (1) Upon receipt of an application under Section 

3, the District Judge shall, unless for reasons to be recorded in writing he is of the 

opinion that there exist no prima facie grounds for believing that the person in 

respect of whom the application is made has committed any scheduled offence or 

that he has procured thereby any money or other property, pass without delay an 



6 
 

 

ad interim order attaching the money or other property alleged to have been so 

procured, or if it transpires that such money or other property is not available for 

attachment, such other property of the said person of equivalent value as the 

District Judge may think fit: 

Provided that the District Judge may if he thinks fit before passing such 
order, and shall before refusing to pass such order, examine the person or persons 

making the affidavit accompanying the application. 

(2) At the same time as he passes an order under sub-section (1), the District 

Judge shall issue to the person whose money or other property is being attached, a 

notice, accompanied by copies of the order, the application and affidavits and of the 

evidence, if any, recorded, calling upon him to show cause on a date to be specified 

in the notice why the order of attachment should not be made absolute.  

(3) The District Judge shall also issue, accompanied by copies of the 

documents accompanying the notice under sub-section (2), to all persons 

represented to him as having or being likely to claim, any interest or title in the 

property of the person to whom notice is issued under the said sub-section calling 

upon each such person to appear on the same date as specified in the notice under 
the said sub-section and make objection if he so desires to the attachment of the 

property or any portion thereof on the ground that he has an interest in such 

property or portion thereof.  

(4) Any person claiming an interest in the attached property or any portion 

thereof may, notwithstanding that no notice has been served upon him under this 

section, make an objection as aforesaid to the District Judge at any time before an 

order is passed under sub-section (1) or sub-section (3) as the case may be, of 

Section 5.  

5. Investigation of objections to attachment.- (1) If no cause is shown and 

no objections are made under Section 4 on or before the specified date, the District 

Judge shall forthwith pass an order making the ad interim order of attachment 

absolute. 

(2) If cause is shown or any objections are made as aforesaid the District 

Judge shall proceed to investigate the same, and in so doing, as regards the 

examination of the parties and in all other respects he shall, subject to the powers 

of a court in hearing a suit under the Code of Civil Procedure, 1908 and any person 

making an objection under Section 4 shall be required to adduce evidence to show 

that at the date of the attachment he had some interest in the property attached.  

(3) After investigation under sub-section (2), the District Judge shall pass an 

order either making the ad interim order of attachment absolute or varying it by 

releasing a portion of the property from attachment or withdrawing the order:  
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Provided that the District Judge shall not  

 (a) release from attachment any interest which he is satisfied that the 

person believed to have committed a scheduled offence has in the 

property, unless he is also satisfied that there will remain under 

attachment an amount of the said person's property of value not less 
than that of the property believed to have been procured by the said 

person by means of the offence, or  

(b) withdraw the order of attachment unless he is satisfied that the said 

person has not by means of the offence procured any money or other 

property. 

  6. Attachment of property of mala fide transferees.- (1) Where the assets 

available for attachment of a person believed to have committed scheduled offence 

are found to be less than the amount or value which he is believed to have procured 

by means of such offence, and where the District Judge is satisfied, by affidavit or 

otherwise, that there is reasonable cause for believing that the said person has, 

after the date on which the offence is alleged to have been committed, transferred 

(whether after the commencement of this Ordinance or not) any of his property 
otherwise than in good faith and for consideration, the District Judge may by notice 

require any transferee of such property (whether or not he received the property 

directly from the said person) to appear on a date to be specified in the notice and 

show cause why so much of the transferee's property as is equivalent to the proper 

value of property transferred should not be attached.  

(2) Where the said transferee does not appear and show cause on the 

specified date, or where after investigation in the manner provided in sub-section 

(2) of Section 5, the District Judge is satisfied that the transfer of the property to 

the said transferee was not in good faith and for consideration, the District Judge 

shall order the attachment of so much of the said transferee's property as is in the 

opinion of the District Judge equivalent to the proper value of the property, 

transferred.  

XXX           XXX XXX 
8. Security in lieu of attachment.- Any person whose property has been or 

is about to be attached under this Ordinance may at any time apply to the District 

Judge to be permitted to give security in lieu of such attachment and where the 

security offered and given is in the opinion of the District Judge satisfactory and 

sufficient, he may withdraw or, as the case may be refrain from passing, the order 

of attachment.  

9. Administration of attached property.- (1) The District Judge may, on the 

application of any person interested in any property attached under this Ordinance 

and after giving the agent of the State Government or, as the case may be, the 
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Central Government an opportunity of being heard, make such orders as the 

District Judge considers just and reasonable for ? 

(a) providing from such of the attached property as the applicant claims an 

interest in, such sums as may be reasonably necessary for the 

maintenance of the applicant and of his family, and for the expenses 
connected with the defence of the applicant where criminal 

proceedings have been instituted against him in any Court for a 

scheduled offence; 

 (b) safeguarding so far as may be practicable the interests of any business 

affected by the attachment, and in particular, the interests of any 

partners in such business. 

 (2) Where it appears to the District Judge to be just and convenient, he may 

be order appoint a receiver to manage any property attached under this Ordinance 

in accordance with such instructions as the District Judge may? from time to time 

think fit to give; and where a receiver is so appointed, the provisions of rules 2, 3, 4 

and 5 of Order XL of the First Schedule to the Code of Civil Procedure, 1908, shall 

be applicable. 

 9-A. Administration of attached property where Court ordering 
attachment has ceased to exercise jurisdiction of India.- Where any property 

has been attached under this Ordinance by order of a District Judge made before 

the 15th day of August, 1947, and such District Judge has after that date ceased to 

exercise jurisdiction in the territories to which this Ordinance extends, that order of 

attachment shall be deemed to be an order made by the District Judge within the 

local limits of whose jurisdiction the Court taking cognizance of the scheduled 

offence is situate, and all function of the District Judge under this Ordinance in 

regard to the attached property shall be exercised by that District Judge.  

10. Duration of attachment.- An order of attachment of property under this 

Ordinance shall, unless it is withdrawn earlier in accordance with the provisions of 

this Ordinance, continue in force ? 

 (a) where no Court has taken cognizance of the alleged scheduled offence at 

the time when the order is applied for, for one year from the date of the order under 

sub-section (1) of Section 4 or sub-section (2) of Section 6, as the case may be, 

unless cognizance of such offence is in the meantime so taken, or unless, the 

District Judge on application by the agent of the State Government or, as the case 

may be, the Central Government thinks it proper and just that the period should be 

extended and passes an order accordingly; or  

(b) where a Court has taken cognizance of the alleged scheduled offence 

whether before or after the time when the order was applied for until orders are 

passed by the District Judge in accordance with the provisions of this Ordinance 

after the termination of the criminal proceedings. 
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 Comments 

 Termination of criminal proceedings ? Continuation of attachment ? Under 

an order to be passed? by the District Judge as provided in Cl.10(b) must be only in 

that case in which cognizance has been taken within the prescribed period of three 

months mentioned in Cl.10(a) or within that period (after 3 months) as extended by 
the order of the District Judge upon an application specifically made for such 

extension. Prabhakar DattatrayaHaval v. State of Maharashtra. 1991 Cri.L.J. 

2106.=1991 (1) Bom CR 522 = 1991(2) Mah LR 606 (Bom.)  

11. Appeals.- (1) The State Government or, as the case may be, the Central 

Government or any person who has shown cause under Section 4 or Section 6 or 

has made an objection under Section 4 or has made an application under Section 8 

or Section 9 if aggrieved by any order of the District Judge under any of the 

foregoing provisions of this Ordinance, may appeal to the High Court within thirty 

days from the date on which the order complained against was passed. 

 (2) Upon any appeal under this section the High Court may, after giving such 

parties as it thinks proper an opportunity of being heard, pass such orders as it 

thinks fit.  

(3) Until an appeal under this section is finally disposed of by the High Court, no 

Court shall, otherwise than in accordance with the provisions of Section 8 or 

Section 13, order the withdrawal or suspension of any order of attachment to which 

the appeal relates.  

XXX           XXX  XXX 
13. Disposal of attached property upon termination of criminal 

proceedings.- (1) Upon the termination of any criminal proceedings for any 

scheduled offence in respect of which any order of attachment of property has been 

made under this Ordinance or security given in lieu thereof, the agent of the State 

Government as, the case may be, the Central Government shall without delay 

inform the District Judge, and shall where criminal proceedings have been taken in 

any Court, furnish the District Judge with a copy of the judgment or order of the 
trying Court and with copies of the judgments or orders, if any, of the appellate or 

revisional Courts thereon.  

(2) Where it is reported to the District Judge under sub-section (1) that 

cognizance of the alleged scheduled offence has not been taken or where the final 

judgment or order of the Criminal Court is one of acquittal, the District Judge shall 

forthwith withdraw any orders of attachment of property made in connection with 

the offence, or where security has been given in lieu of such attachment, order such 

security to be returned. 

  (3) Where the final judgment or order of the Criminal Courts is one of 

conviction, the District Judge shall order that from the property of the convicted 

person attached under this Ordinance or out of the security given in lieu of such 
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attachment, there shall be forfeited to Government such amount or value as is 

found in the final judgment or order of the Criminal Courts in pursuance of Section 

12 to have been procured by the convicted person by means of the offence, together 

with the costs of attachment as determined by the District Judge and where the 

final judgment or order of the Criminal Courts in pursuance of Section 12 to have 

been procured by the convicted person by means of the offence, together with the 

costs of attachment as determined by the District Judge and where the final 

judgment or order of the Criminal Courts has imposed or up held a sentence of fine 
on the said person (whether alone or in conjunction with any other punishment), 

the District Judge may order, without prejudice to any other mode of recovery, that 

the said fine shall be recovered from the residue of the said attached property or of 

the security given in lieu of attachment.  

(4) Where the amounts ordered to be forfeited or recovered under sub-section 

(3) exceed the value of the property of the convicted person attached, and where the 

property of any transferee of the convicted person has been attached under Section 

6, the District Judge shall order that the balance of the amount ordered to be 

forfeited under sub-section (3) together with the costs of attachment of the 

transferee's property as determined by the District Judge shall be forfeited to 

Government from the attached property of the transferee or out of the security given 

in lieu of such attachment; and the District Judge may order, without prejudice to 
any other mode of recovery, that any fine referred to in sub-section (3) or any 

portion thereof not recovered of the transferee or out of security given in lieu of 

such attachment. 

  (5) If any property remains under attachment in respect of any scheduled 

offence of any security given in lieu of such attachment remains with the District 

Judge after his orders under sub-section (3) and (4) have been carried into effect, 

the order of attachment in respect of such property remaining shall be forthwith 

withdrawn or as the case may be, the remainder of the security returned, under the 

orders of the District Judge. 

  (6) Every sum ordered to be forfeited under this section in connection with 

any scheduled offence other than one specified in item I of the Schedule to this 

Ordinance shall, after deduction of the costs of attachment as determined by the 
District Judge, be credited to the Government being a Government referred to in the 

said Schedule or local authority to which the offence has caused loss, or where 

there is more than one such Government or local authority, the sum shall, after 

such deduction as aforesaid, be distributed among them in proportion to the loss 

sustained by each. 

14. Bar to other proceedings.- Save as provided in Section 11 and 

notwithstanding anything contained in any other law, 

 (a) no suit or other legal proceeding shall be maintainable in any Court  
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 (i) in respect of any property ordered to be forfeited under Section 13 or 

which has been taken in recovery of fine in pursuance of an order 

under that section, or  

(ii) while any other property is attached under this Ordinance, in respect 

of such other property  

 by any person upon whom a notice has been served under Section 4 or 

Section 6 or who has made an objection under sub-section (4) of 

Section 4; and  

(b) no Court shall, in any legal proceedings or otherwise, pass any decree or 

order, other than a final decree in a suit by a person not being a person referred to 

in clause (a), which shall have the effect of nullifying or affecting in any way any 

subsisting order of attachment of property under this Ordinance, or the right of the 

District Judge to hold security in lieu of any such order of attachment. 

XXX           XXX  XXX 

THE SCHEDULE 

(See section 2) 

 Offences in connection with which property is liable to be attached  

2. An offence punishable under section 406 or section 408 or section 409 of 

the Indian Penal Code (45 of 1860), where the property in respect of which the 

offence is committed is property entrusted by His Majesty's Government in the 

United Kingdom or in any part of His Majesty's dominions or the Central or a State 

Government or a department of any such Government or a local authority or a 

corporation establish by or under a Central, provincial or State Act, or an authority 

or a body owned or controlled or aided by Government or a Government company 

as defined in section 617 of the Companies Act, 1956 (1 of 1956), or a society aided 

by such corporation, authority, body or Government company or a person acting on 
behalf of any such Government or department or authority or corporation or body 

or Government company or society. 

3. An offence punishable under section 411 or section 414 of the Indian Penal 

Code (45 of 1860), where the stolen property in respect of which the offence is 

committed is property such as is described in the preceeding item and in respect of 

which an offence punishable under section 406 or section 408 or section 409 of the 

said Code has been committed. 

4. An offence punishable under section 417 or section 420 of the Indian Penal 

Code (45 of 1860), where the person deceived is His Majesty's Government in the 

United Kingdom or in any part of His Majesty's dominions or the Central or State 

Government or a department of any such Government or a local authority or a 

corporation established by or under a Central, Provincial or State Act, or an 
authority or a body owned or controlled or aided by Government or a Government 
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company as defined in section 617 of the Companies Act, 1956 (1 of 1956) or a 

society aided by such corporation, authority, body or Government Company or a 

person acting on behalf of any such Government or department (or authority or 

corporation or body or Government company or society. 

4-A. An offence punishable under the Prevention of Corruption Act, 1988 (49 
of 1988). 

5. Any conspiracy to commit or any attempt to commit or any abetment or 

any of the offences specified in items 2, 3, 4 and 4- A. 

 
XXX           XXX XXX 
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